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Seiting up an Ancillary Indusiries
Development Cell within the C.MLA.

2202. SHRI K. M “MADHUKAR":
Wil the Minister of ENERGY be
pleased to plate:

() whether Government have a
proposal under consideration to set
up an ancillary industries develop-
ment cel] within the Coal Mines
Authority; and

{(b) if so0, broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD); (a) and
Kb). Yes, Sir. An Expert Commities
for development of ancillary industries

v Written Annoery AFRIL 7, 1976

Papers loid ita

by Cosl Indusiry was set up by the
Government in July, 1875. Iis report
is awaited.
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NarioNaL CoOPERATIVE DEVELOPMENT
CorroRATION (AMDT,) RurEs, 1976

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GEORGE): I beg to lay on the Table
a copy of the National Cooperative
Development Corporation (Amend.-
ment) Rules, 1976 (Hind: and English
verslons) published in Notification No.
G.5.R. 445 1n Gazette of India dated
the 27th March, 1976, under sub-sec-
tion (3) of section 22 of the National
Cooperative Development Corporation
Act, 1862. [Placed n Library. See
No. LT«lOSCOf'I'ﬂ.]

NoTiFicaTioN UNDER ALL INDIa
Services Acrt, 1951

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): I beg to lay
on the Table a copy of Notification
No. G.8.R. 429 (Hindi version) published
in Gazette of India dated the 27th
March, 1976 containing corrigendum
to the Hindl version of Notification No.
G.SR. 272 dated the 18th February,
1975, under sub-section (2) of section 3
of the AWl India Services Act, 1951
[Placed in Library. See No, LT-10641/
76 ]

NotiFicaTIONs UNDER CusToMs Act,
1062 AND UNDER CENTRAL EXCISR
RuLEs, 1044

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): On behalf of
Shri Pranab Kumar Mukherjee, I beg
to 1ay on the Table—

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 150 of the
Customs Act, 1082:—~

() GSR. 282(E) published in
Gezette of India dated the 20th



